Title: Regarding non-consideration of the Scheduled Castes, Scheduled Tribes and Backward Classes (Reservation in Services) Bill,
2000.

MR. DEPUTY-SPEAKER: Now, we shall take up ltem No.13.

SHRI SUSHIL KUMAR SHINDE (SOLAPUR): Sir, | am on a point of order. My Bill is at Serial No.15 -the Scheduled Castes,
Scheduled Tribes and Backward Classes (Reservation in Services) Bill, 2000. It was to come up for the consideration of the House
today. But at about one o' clock | received a letter from the Secretariat saying:

"With reference to your letter dated 09.04.2000 on the above subject, that is, the Scheduled Castes, Scheduled Tribes
and Backward Classes (Reservation in Services) Bill, 2000, the undersigned is directed to enclose a copy of letter
No.41018/14/2000/Estt/REC, dated 23.11.2000 from Shrimati Vasundhara Raje, the Minister of State, Department of
Personnel & Training, Department of Pensions and Pensioners Welfare in the Ministry of Personnel, Public Grievances
and Pensions, stating that the President has withheld his recommendations under clause 3 of the article 117 of the
Constitution for consideration of the Bill in Lok Sabha."

Sir, this Bill is at consideration stage. At this eleventh hour, | received a letter from the Secretariat, and from the
Minister. Now, | am bringing it to the notice of the House, and | brought it to the notice of the Speaker. The fact is
that a similar Bill is being discussed today in the Rajya Sabha. It is in today's item at Serial No.20 on the same
subject of the Scheduled Castes, Scheduled Tribes and Backward Classes reservation.

The entire Bill is similar to the Bill that is being discussed in the Rajya Sabha. The President of India acts on the
advice of the Council of Ministers and according to the Constitution, he has to act according to the guidance given
to him by the Council of Ministers. Through my Bill, | am asking for reservation in services for the Scheduled
Castes, the Scheduled Tribes and the Backward Classes in universities, banks and cooperative societies. But
when the same type of Bill is being discussed in the Rajya Sabha, | do not know the reason why | am being
discriminated against in this manner.

Sir, on the first day of the Parliament Session, | met the Prime Minister of India and wished him good health. At that
time, he told me that he had read my Bill. In fact, | wanted to appreciate his gesture because he is interested in the
development of the Scheduled Castes, the Scheduled Tribes and the Backward Classes. But, | am very much
disappointed now, because my Bill is not going to come up for consideration. Why is this kind of discrimination
shown towards my Bill?

In fact, | have written a letter to the Secretary-General, Lok Sabha, with regard to the Bill namely, Scheduled
Castes, Scheduled Tribes and Backward Classes (Reservation in Services) Bill, 2000, standing against my name in
the List of Business for Friday, 24 November, 2000, that is, today, whereby | gave a notice of my intention to move
the following motion: "That the Scheduled Castes, Scheduled Tribes and Backward Classes (Reservation in
Services) Bill, 2000, be circulated for eliciting public opinion thereon". Now, | would request that the Bill should be
circulated for eliciting public opinion. At the same time, | would request the Government of India, through you, to
reconsider the advice that they had given to the President of India so that | can move my Bill here, because millions
of educated young men and women belonging to the Scheduled Castes, the Scheduled Tribes and the Backward
Classes would be disappointed if my Bill does not come up for consideration. This Bill is very unique in nature.
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SHRI RAMESH CHENNITHALA (MAVELIKARA): Mr. Deputy-Speaker, Sir, when a similar Bill is being discussed in
the Rajya Sabha, why can his Bill not be discussed in this House?

MR. DEPUTY-SPEAKER: He has already established his case. Please take your seat.
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MR. DEPUTY-SPEAKER: Shri Sushil Kumar Shinde is quite capable of establishing his case and he has already
done that. Let me deal with it now.

SHRI SUSHIL KUMAR SHINDE : Sir, | am really grateful to you for giving me a patient hearing. Now, economic



reforms are going on in our country. But there is a lot of backlog in respect of reservation for the Scheduled Castes,
the Scheduled Tribes and the Backward Classes and the backlog is not being filled up.

MR. DEPUTY-SPEAKER: Shri Sushil Kumar Shinde, your Bill is listed under ltem No.15.
SHRI SUSHIL KUMAR SHINDE : This item will wither away.

MR. DEPUTY-SPEAKER: | have already heard you. Now, how is it to be treated? | will ask the Minister of
Parliamentary Affairs also to say whatever he wants to say. Let me deal with it when it comes.

SHRI SUSHIL KUMAR SHINDE : If the Government is not succumbing to my request to send it second time to the
Government of India, then, my other proposal is to elicit the public opinion about the Bill. That is for you to decide.

MR. DEPUTY-SPEAKER: My difficulty is that as per the Order Paper, your matter comes only after the disposal of
item Nos. 13 and 14.

SHRI SUSHIL KUMAR SHINDE : That is true. | absolutely agree with your decision. But the point is this. Since the
Minister and the Parliament Secretariat have written to me that the President has not accorded sanction or
recommended it, this will not appear. Today, the Bill will be not considered. The second item will become '14". This
number will vanish in the next 15 days. Therefore, today is the day when | can point it out. Otherwise, the entire
thing will vanish.
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SHRI SUSHIL KUMAR SHINDE : Let them go for eliciting public opinion.

SHRI RAMESH CHENNITHALA (MAVELIKARA): After 15 days, this Bill will not be listed here whereby his chance
will go.

MR. DEPUTY-SPEAKER: We will be taking it up. Now, it will be withheld. It cannot lapse because it is going to be
reconsidered.

SHRI SUSHIL KUMAR SHINDE : Yes. If the Government cannot reconsider it, then, it should be moved for public
opinion.

MR. DEPUTY-SPEAKER: As per Rules, it will be taken up again.

SHRI SUSHIL KUMAR SHINDE : No, Sir. As per Rules, once the letter is issued, it will not be taken up for
consideration. Therefore, | am submitting to you that the Government should reconsider it and send it to the
President of India. If it is not possible, then, it should be sent for eliciting the public opinion. These are two simple
things.

SHRI SANTOSH KUMAR GANGWAR: As per Rules, you have to apply for its reconsideration.
SHRI SUSHIL KUMAR SHINDE : | have already applied.

SHRI SANTOSH KUMAR GANGWAR: Please apply for it again.

SHRI SUSHIL KUMAR SHINDE : No. There is a whole process. You see, it will not come.
SHRI SANTOSH KUMAR GANGWAR: Actually, your Bill will not lapse....(Interruptions)

SHRI SUSHIL KUMAR SHINDE : No, no. You have to say whether you will consider it or not because you are
maltreating the Scheduled Castes.

SHRI SANTOSH KUMAR GANGWAR: Not Scheduled Castes. ...(Interruptions) &t s @ @1 78 2, dwaitn @ 50
are &1 8l

MR. DEPUTY-SPEAKER: Within the Rules, it is a very good subject for the entire country. We can have



deliberations. Therefore, the Government should take it up in that perspective. We are framing the Rules. We can
even amend the Rules. But it is a good subject for everybody to take it up.
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SHRI SUSHIL KUMAR SHINDE : Sir, this is a serious issue. The second Bill is being done like this. What is the
Government doing? They should not behave like this. It is a right of the Members of Parliament. ...(Interruptions)

SHRI RAMESH CHENNITHALA (MAVELIKARA): Mr. Deputy-Speaker, Sir, | have a submission to make. If those
formalities are not completed, why are these Bills taken for lottery? Before completing the procedure, why these
Bills put in lottery? Why is issue comes up here unnecessarily? ...(Interruptions)

MR. DEPUTY-SPEAKER: Ballot comes first and then comes the procedure.
...(Interruptions)
MR. DEPUTY-SPEAKER: It is a procedural aspect. They cannot give a go-by to it.
...(Interruptions)
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